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the tea gardens. In the Assam and Cachar
.area and also in Darjeeling many ea-
gardens are falling and that they are
dying down their npumber s get-ng re-
duced. T wanted to know what steps the
Tea Board is taking for their replanta-
ton. w3 NN

SHRI P. SHIV SHANKER: That part
1 have gnswered in the House in a
different form. In fact, in the Budgetary
support also we  have bezt speading
money for replanting. This aspect 1 have
explanined. Of course, subject to the cin-
stiaints op their finances, if it 1s poscible
they should do it because one of their
fuinctions is to increase the prodiction as
aiso the productivity. Therefors, one
mreed not go into so much mimite techni-
cality because there js galso the suppurt
from other ends for the purposs.

SHRI SATYA PRAKASH MALAVI-
YA: Why was there such a long delay
vor the ap,ointment of Chairman?

SHRI P. SHIV SHANKER. T have
erplained that in fact, in answer to diife-
-sent question that come up. We!l aopoint-
n.ent orders are being jssued. Sometimes
it does take time to getaproper person
for a particular job.

2 ax

SHRI SATYA PRAKASH MAILAVI.
YA: But it is now more than three years.

SHRI P. SHIV SHANKER: Well it s
irherent in the gystem jtself. Mr. Mulavi-
ya, if you were here, you wou'd have
re'haps taken even four yeais. Bw,
as T said, in fact, a couple of days after
1 took over, we have spotted a serson qnd

. T think the appointment orders are un-
Jar rsue,

With these words I once again thurk
the hon. Members who have participated
in thig debate,

THE VICE-CHAIRMAN (SI{RI R.
RAMAKRISHNAN): The question is:

“That the Bill further to amend the
Tea Act, 1953, as passed by the Lok
Sabha, be taken jnto consideration,”

The motion wag adopted,
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THE VICE-CHATRMAN (SHRI
R. RAMAKRISHNAN): We shalj now
take up clause-by-clause consideration of
the Bill.

Clauses 2 to 4 were added to the Bl

Clause 1, Enacting Formula and the Title
were added to the Bill, e

SHRI P. SHIV SHANKER: Sir,
move:

“That the Bill be returned”

The question was put and the motion *
was adopted,

——g— _

- . e,

RESOLUTION APPROVING DRAFT
RULES UNDER SECTION 11 OF THE
SALARIES AND ALLOWANCES OF

MINISTERS ACT, 1952 - _ ..

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now we take up
the Government Resolution.

THE MINISTER OF STATE IN THE
MINISTRY COF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): Sir, 1
move the following Resolution:—

“This House approves the draft
Ministers’ (Allowances, Medical
Treatment and other Privileges)

Amendment Rules, 1986, framed un-
der sub-section (1) of section 11 of
the Salaries and Allowances of Min-
isters Act, 1952 (58 of 1952) and
laid on the Table of the Rajya Sabha
on the 24th April, 1986.”

The salaries, allowances and other
privileges of Central Ministers are go-
verned by the Salaries and A.lowances
of Ministers Act, 1952 and rules fram-
ed thereunder, namely, the Ministers’
(Allowances, Medical Treatment and
other Privileges) Rules, 1957.

Rule 3 of the Ministers’ (Ailowances.
Medical Treatment and other Privile-
ges) Rules, 1957 provided that—and I
quote—

“there shall be granted with effect
from the 28th May, 1964 tq the P nne
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Minister and with effect from 12th
August, 1952 to every other Minister
who is a membher of the Cabinet a
Sumptuary Allowance of rupees five
hundred per mensem.”

As a result of coming into force of
the Salaries and Allowances of Minis-
ters (Amendment) Act, 1985 (76 of
1985) with effect from 26-12-1%%5, the
Prime Minister, a Cabinet Minister, a
Minister of State and a Depuly Minis-
ter are now entitled to Sumptuary Al
lowance at the rate of Rs. 1500, Rs.
1000, Rs. 500 and Rs. 300 p.m. r€s-
pectively.

It is, therefore, proposed to omit
Section I and rule 3 of the Ministers’
(Allowances, Medical Treatment and
other Privileges) Rule, 1957.

Copy of the draft notification of the
Ministers’ (AllowZnces, Medical Treat-
ment and other Privileges) Amend-
ment Rule, 1986 was laid on the Table
of the House on 24-4-1986 in acco:cd-
ance with fhe provisions of the Sec-
tion 11(2) of the Salaries and A'low-
ances of Ministers Act, 1952.

The Draft Notification is as under:

In exercise of the powers conferred by
sub-section (1) of section 11 of the Salaries
and Allowances of Ministers Act, 1952
(58 of 1952.) the Central Government
hereby makes the following rules further
to amend the  Ministers’  (Allowances.
Medical Treatment and other Privi'eges)
Rules, 1937, namely:—

1. These rules may be called the
Ministers® (Al'owances, Medical Treat-
ment and other Privileges) Amendment
Rules, 1986.

2. Section 1 and rule 3 of the Minis-
ters’ (Allowances, Medical Treatment
and other Privileges) Rules. 1957 shall
be omitted,

The question was proposed.

SHRIMATI KANAK MUKHERIEE
(West Bengal): Mr. Vice-Chairman, Sir,
this secms to be very humble »roposal.
Of course, he has proposed  Sumptuary
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Allowance of the Prime Minister and
the Cabinet Ministers from Rs. 500 to
Rs. 1,500 and Rs. 1,000 respectively, The
Ministers aie also to get Rs. 500. As T
said earlier, it js a hymble proposal con-
sidering the hike in cost of living and
the luxurious life the Honourable Minis-
ters lead and top of the administration
they usually have, But it is certainly
not in keeping with the gvowed principfe
of plain living and high thinking, '

We have had curtailment of Govern-
ment expenditure in many areas. Yon
have banned recruitment. You have
followed a policy of wage freeze. Yor
have closed some Dapartments. You
have combined some Departments in or-
der to curtail the Government expenditure.
Bur you have not taken an effective steps
to remove the poverty. You have de-
nied employment to unemployed youth.
Already 50 per cent of our population are
below the poverty line.  Therefore, this
seems to be not in keeping with al] these
things. But still the proposal seems to
be humble,

Sir, in order to judge the standard of
the Ministers or the amount they spent
from the amount they get formally, their
real expenditure and formal expendi‘ure
should be checked up. We know how
much public undertakings and other insti-
tutions spend after the Ministers., We
also know how much benefit they z2et. So
all these things should be taken mrto ac-
cont, because after all this is public
money. If you see up a Parliamentary
Committee to check up gnd find out the
actual expenditure of the Ministers, we
will see absolutely a different picture,

Sir, the irony of the fate is that the
Minister has brought forward this Reso-
lution very enthusiastically, but he him-
sef does not  know—what will happen
tomorrow and who will enjoy these bene-
fits. 1 think he should have got one
such Resolution much before for the
security and position of the Ministers. We
do not know, whether the  Ministers
themselves will be able to enjoy this bene-
iy or not. I think only the magicians
know who will be put back. Anyway,
Sir, I have nothing much to grudge
apaingt thig Resolution, Byt my only

- .3' Bh i
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wiggestion is that public amount spent
after the Ministers should be checked up
by a Parliamentary Committee. If we
can do that, it will be better. If  we
have this type of check up against the
Ministers, I have nothing much to grudge
for this Jittle hike in their salaries. Thank
you, Sir,

SHRI R, MOHANARANGAM {[amil
Nadu); Mr. Vive-Chairman, Sir, rea'y it
ig surprising to note that with effect from
the 26th December, 1985, the Prime
Minister, Cabinet Ministers, Ministers of
State and Deputy Ministers are pow entit-
led to a Sumptuary Allowance ranging
from Rs. 1500 to Rs. 300 per month.
When | went through the statement I
was under the impression that after so
many years, a Bill hag been passed cegar-
ding the salaries and allowances for the
Ministers especially for our Union Minis-
ters. If I see the salaries and allowances
given to their counter parts in western
countries, T fee], they get 10 to 15 times
more than what they get here.  Even
in our neighbouring  country Pakistan,
Minister gets 2|1-2 times more than what
our Indian Minister gets here as far as
Union  Govt. is concerned. When
that is the case, 1 do not want to enter
into any argument with regard to the
salaries and  allowances  of Ministers,
pamely Rs. 1500 to the Minister of a
country with 70 crores of population and
just Rs. 1000 for the minister who rule
this country from Kanya Kumari to
Kashmir.

For Deputy Minister, I want to suggest
that instead of giving Rs. 300 Sump-
tuary Allowance, he can also be given
Rs. 500 as it is given for the State Minis-
ter because T do not find any difference
between the State Ministey and the De-
puty Minister and I hope, the Minister
will consider this aspect, They can also
be given Rs. 500 and Rs. 1500 for the
Prime Minister that I think, it is better
not to mention here.  Just giving only
Rs. 1500 for the Prime Minister of a
very big country is not sufficlent.  Sir,
my persona] feeling and the feeling of
- my Party also {s that it can be rdoubled.
¥ at all, Minister jg expected to be honest,
as the Members of Parliament very often
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speak on the floor of the Parliament that
all the Parliamentaring including Miais-
terg are honest, if at all they are i9 be
honest, this allowance, 1 personally feel
is pot at all sufficient. It should be
increased two-fold or three-fold at least.
What ig the use of giving only Rs. 1500
for the Prime Minister of this country,
and Rs. 1000 for the Minister, Mr.
Vasant Sathe will spend it within  there
days. Do you mean to say that Rs.
3,000 is sufficient for Minister to main-
tain his fAmily in this country consulering
the hike 'n prices and the cost of living?
So, the salaries which they get now is a
meage amount and the amount  which
you propose to increase is really a mea-
gre one. 1 personally feel that it should
be increased two or three times. Even
though, some of the members may not
agree.  Sir, when 1 speak about the
Ministers, I will be failing in my duty if
1 do pot mention anything about our
ex-M.Ps who were also once Ministers, I
have seen so many ex-M.P.s, they are just
loitering in the streets. Even I can
mention the names of these MPs also but
if T mention the names of the MPs, they
feel somewhat delicate, That js why, 1
do not want to mention their nam=s. Our
ex-M.Ps should be given Rs. 1000 as
pension, Even though it is pot 2ood on
my part to include that particular item
when I discuss  something about the
salarieg and allowances of Ministers, it
shonld be increased to Rs. 1,000 mini-
mum. A former M.P,, if at all, he is ex-
pected to lead a neat and descent life, he
should be given at l¢ast Rs, 1,000 and he
should be given a pass in a year to come
to Delhi where he had enjoyed at least
minimum five eyars to see how the Cen-
tral Hall ig especially how the old piaces
are?  (Interruptions). Our Communist
Party members do not agree because their
wants are limited. Our wants are unli-
mited. Sir, we want that all the Mem-
bers of Parliament should be  provided
with a P, A. or a Stenographer so that
they can do their job to the satisfaction
of the party leaders and job to the staisfac-
tion of all here. We chould also be
provided with a separate office for each

and every member, That was once
accepted by our Prime Minister on  the
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flooy of this House and once the Prime
Minister assured it on the floor of the
House, definitely he will do it when he
is in a position to solve big problems, this
is not a big problem for him, He can
very easily solve this problem also. So,
Sir, this Rs. 300—given to Dy. Minister
should be increased to Rs. 500 and Rs.
1000 given to Union Ministers should be
increased at least two-fold and the Prime
Minister should be given at least Rs.
3,000. Do you mean to say that Rs.
15,00 ig enough for the Prime Minister?

With these modifications Sir, I just con-
clude the speech and 1 strongly supoort
this Bill, :
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SHRI YALLASESI BHUSHANA
RAO (Andbra Pradesh): Sir, as a2 result
of coming into force of the Salaries and
Allowances of Ministerg (Amendment)
Act, 1985 (76 of 1985) passed by this
House the Prime Minister is now entitled
to a sumptuary allcwance of Rs. 1500
per month and a Cabinet Minister, a
Minister of State and a Deputy Minister
are entitled to 'Rs 1000. Rs. 500 and
© Rs. 300, respectively, There is no need
* to grudge this. When Ministers are to
discharge thie; duties sufficient alloca-

[RAJYA SABHA]
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tions are necessary. But I have some
observations to submit to the House. I
have seen a press report recently saying
that one Minister is redecorating his office
at a cost of a lakh of rupees. We find
Ministers Jiving in five star style forgetting
that this jg a land of the poor, this is a
land of Gandhiji who preached strict ad-
herence to austerity in this country, With
thig five-star culture and outlook how
can our country flourish? We are not
going to be a rich country, Bven in rich
countries Ministers go by buses, cvea by
cycles as in Vietnam. So, it is that out-
look and philosophy which our Minis-
ters should cultivate. This is my sub-
mission. - - -

I have another  submission to make.
Ministers go on tour I can have no objec-
tion to it, They cap meet people, see
their living conditions.  But then there
are tours of Ministers made for private
affairs, personal matter and political pur-
poses. Recently one Minister of Stawe
visited Andhra Pradesh. In order to
at one for hig sins he wanted to visit a
temple,  But at the last moment he can-
celled his programme to the temple and
proceeded to the next place of 3ppnint-
ment. One of the officials who was to
accompany him, since the Minister was
scheduled to go to the temple, wanted to
reach the venue of the next appointment
direct and accordingly reached there at
the time originally expected. But . for
ne fault of his, that official, the Collector,
was rebuked by the Minister of  State
for not being present there earlier, In
this respect therefoie, there must be strict
quicelines for tours of Ministers. Minis-
ters are not expecled to go on tours at
the cost of the tax-payer for private ail-
airs or ceremonia] purposes or for salva-
tion. The purpose of the visit should he
strictly business like., Let ug not forpet
Gandhiji’s teachings. Ministers  are
indulging in lavish expenditure, whether
istified nr not.  There is a five-star cul-
ture in them. Look at some of our
public undertakings. When Ministers go
on tours, the Chairmen and Directors of
Boardg
garlands, They are ready at the back
and call of the Ministers, spending 1akhs
ot rupees ot the public undertakings.

receive them with cars and

~
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There is no accountability of the expen-
diture either to Parliament or to anybody.
A committee should be appointzd to
scrutiniss the expenses incurred by the
public undertakings on the Ministe.s who
have gone there. We have to get that
information and then we will know what
it is, T think for this country the princi-
ple of simple living is very necessary, We
cannot forget some of our former Prime
Ministers. The late Shri Lal Bahadur
Shastri died without even 5 house, Like
that there are people whom we respect.
But there are also soms Ministers who
do not show their accounts with regard
to their assefs. We have to investiga-
te into their assets. We want to bring
forward the Lok Pal Bill. But unfcr-
tunately, we are not including the Prime
Minister jp that, In any conatrv no-
body should be so great as to be above
law, In certain foreign countries, Mini-
sters and the former Prime Ministers
have amassed money and are having ac-
counts in the Swiss banks. I wovld re-
quest that the Prime Minister also shouid
be included in the Lok Pal Bill. T have
cited the example of Shri Lal Bahadur
Shastri. But there are so many other
people like him. I can proudly state
that our ©present Chief Minister of
Andhra Pradesh, Shri N. T. Rama Rno. is
taking only one rupee as his token salary
and thus he is setting an example to the
cruntry, Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): Yes, Mr. Jagesh
Desai.

SHR1 JAGESH DESAT (Maha-
rashtra): Mr.  Vice-Chairman,  Sir.

Ministers mnst be given adequate facili-
ties and salaries.

SHRI SANKA PRASAD MITRA:
fWest Bengal) Sir the earlier speaker
who spoke about the five-star culture for-
got to mention that the External Affairs
Ministry has recently moved into a § star
hotel.

SHRI JAGESH DESALI: Sir, the Ministers
have to entertain so many guest. Because
they hapen to be the Ministers, peop!: from
the constituencies and others go to themy
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with their problems. I  can give the
example of an ex-Minister, With the
salary that he was getting it was very
difficult for him to pull on. But, be-
cause he wag a professional person and
he was able to get outstanding fees, he
wag able to manage. So, I am firmly
of the opinion that if you want honest
Ministers and hard-working  Ministers,
then you have to provide them with
all the amenities.  Otherwise, it would
be very difficult for the Ministers to work
in a manner in which we want or expect
them to work.

Secendly, Sir, T have a very gmall
point with regard to the MPs. Earlier,
in this House, we were allowed sixteen
trips from point. At that time Sir 1
was given to understand that the facility
would be given to their spouses ylso.
1T do not want anv additional exrendi-
ture on the exchequer. But the sixteen
trips which they are eiving shonld g5lso
be extended to their spouses or
companions, what ever vou may call
them. T do not want more expeunditurs
to be incurred. But T want that sixteen
trips shonld be given to members and
alco to their spouses or companions. I
think that this was the intention of the
Goverrment that time, But when it
came in the form of a law, it had only
said that 16 single trips would be given
to the MPs. I would request the Mini-
ster to lonk into this and see that this—
1 would not say  injustice—anomaly i
removed, T am qure that the Minister
will look in‘o this and bring forward the
necessary amendment to the rules or
the law. Thank you, Sir.

THE VICE CHAIRMAN ( SHRI
R. RAMAKRISHNAN): Now, Mr.
Matto.

- SHRI GHULAM RASOOL MATTO
(Yammu and  Kachmir); Sir,  the
leader of our Groun, Shri Dhabe, as-
ked me a little while aeo to spedk an

th~ Bill. T am afraid that what all the
other Members have spokep is not at gl!
relevent ta the Bill

THE VICE- CHATRMAN (SHR1
R. RAMAKRTSHNAN): Thig i3 only a
Resolution, not a Bill,
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SHR1 GHULAM RASOOL MATTO:
Yes, it is a Resolution. But what we
tre talking is not relevent at all. What
I have been able to understand is—I
think tlie Minister wil] enligten me on
this—that the salary s govened by the

. provisions of the Act of 1952. But,
instead of that, this has been brought

. under u separte Bill and this has been
_brought under the Salaries and
Allowances of Ministers Act, 1985,
When his Act was enacted, the salaries
of the Members of Parliament were

_ raised and simultaneously, the salaries
and other emoluments of Ministers
were also raised.

In fact, this ap improvement on the
previous Bill. Thig new  Bil} will come
along with the Members’ Salary  Bill
So, 1 think the Minister wants that Sec
tion I and rule 3 of the Ministers’ (Al-
lowance, Medical Treatment and othet
Privileges) Rules, 1957, be omtted.

This is a simple provision. T think
this is very innoucuous provision. It is an
improvement on the 1952 Act. And
the minister will react to it whether 1
wag right or wrong because 1 had very
little time to go through this.

1 support this Bill. - ° . .
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fagy wom ifer w1 1 A PafreT
&t W A1t g, TN FGEHT ATAT
T | FERIIA B A IE T |
¥WE 9@ HRIAIT 4§ AW -
fafes g s arameet Prearer Ao
AN GATETRES G IT6 FTAIRET H1
T FET & A AWH T WA PREWT
1wt F I FE T oag

Pt 88 1 TR Tz W
Mﬁaﬁﬁﬁawﬁﬁzmwg

o swe Py Qe @ FF 9TH FIT
T W f W g (um)

i gotay a3 w1 g B& whast & ug
AT AT TAT 1 (FHAU)

SHRI ANAND SHARMA: This is not
fair. This is very serious. You are
cas.ing g very serions ‘aspersion. You
cannot say that all Ministers are corrupt.
You cannot have Minjsters from the
affluent class. 1 take serioug objection.
It is 3 small Resolution. But it does not
meant that the house can be silent at
thijs condemnation,

SHRI SHANKER SINGH VAGHELA:
What are they doing for the common man?

What are they doing?zrgr #1g HTIE-qE
Tfeu (Faum)

SHRI ANAND SHARMA: You don't
represent the commoOn man,

(Interruptions)

"Expung;d as ordered by the Chair.
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SHRI SHANKER SINH VAGHELA:
The Ministers are not trustees. (Interrup-
tions)

SHRI ANAND SHARMA: You have
ao right to use these words. (laterrup-
tions) ’

ot wax Py arae : 9w awy Fagy
HET AMEY 4T 1 & 4gT a1 | q
T frd & o Prae 4 aw w@ oW
fer 1 @ s &Y g Sfgm 0 F
fafred st am s wreg
R ¥IeT & 8T AT | S av.
s, . @t gfaume Pawdt gF 9=y
& JTANT ITHT FHET AMQT | 5T &
1 3¢ §97 W g9 § 9% T IS
g aE qT go sfamd  wwar  arEet
AT F A9 @A T AW gytates

s FEOTT T : AT UFeH T97 TR
&g W E \HTHRL I ¥ TR G
(mmaum)

SHRI SHANKER SINH VAGHEI‘_{\:
1 am one of you. I am also a political
worker.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I would request the
hon. Memberg to have 2  sense  of
docorum. (Interruptions) Nothing will
go ©n record. . v
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SHRI KALPNATH RAL: e

SHR1I HUKMDEO NARAYAN
YADAV: ** -

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): The debate is going
on a little off the track, I would
requesy the hon, Members to come back
to the main track and limit themselveg to
the gsubject under consideration. Once
in a way, if some observations are made,
they should be within the limits of
decorum. No allegations of any kind should
be made.

SHRI ANAND SHARMA: T am on a
point of order, Sir, Unparliamentary words
have been used with reference to Ministers
describing them as Mafia dacoits and
drunkards. Those words should be ex-
punged from the proceedings,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): 1 will |00k into the
record 'and if unparliamentary words
have been used, they will be expunged.
Now, please conclude, Mr. Vaghela,

ot fex Peg aeen - osftew, 7 Y
T g9 & T O° qEd g1 7
' g

*Expunged as ordered by the Chair,
*#Not recorded,
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[t S Pag el I
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I H FIET T | A0 T 797G
' GOUT A KW g | W IT FT
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- ¥ wqR qrEd 98 FEAT 9TgaT & P
Pt of w3y PrfaeX © wEaTr gag-
eI = o gt soiteg A g,
BT WAL

5y By THIT WA T AEL, w
g Pt HT @ o7 P FIY Y weT
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I qT TST GHT F1 qQ FIL 48 44t
@ T AR AW ST a4 qedltad
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SHRI NIRMAL CHATTERJEE (West
Bengal): Sir, ovefore the Minister rises to
speak, 1 want to keep the record straight.
A reference has been made from that side
tnat when the earlier Bill was introduced,
there was no opposition from thig side.
That jg not true. I wag there. 1 oppos-
ed it. And also hon, Mr. Hukmdeo
Narayan Yadav opposed it. That is one
thing that I wanted to make clear.

Sir, the second point which incidentally
1 want to make ig that thig is in the
nature of Subordinate Legislation coming
in the form of a Resolution. And there
is Ny cnance of speaking on Third Read-
ing. But with your indulgence, Sir,
I want to just mention ©one thing. I
understand hon, Jagesh Desai’s suppor; to
it because he js a firm supporter of the
public sector. He considers the Council
of Ministers to be in the public sector
and, therefore, he does not mind spending
more on that. Bug I just want to draw
the attention of the House to one simple
fact whica is that assuming there are S0
memberg in the Council of Ministers and
may be as you count the number in the
household both in terms of both how
many members are there and how many
adult members are there, let me assume
that there are 30 adult members of the
Council. For them, in the year 1984-85,
the expenditure was Rs. 3  crores.
In the 1985-86 budget it was proposed
to be made Rs. 5 crores. In fact, it was
Rs. 80 crores, which meang Rs. 30 lakhs
per capita.  That is the umit cost of
employment in the Counci] Ministers.
Now, you can imagine, the supporter of
public sector also, that the cost is rather
to, high. While we give one thousand
rupees to IRDP and when you consider
khadi and village industries this unit cost of
employment of the Ministers ig extremely
hgh and j¢ would do good to the country
if the Council of Ministerg try to find out
whetner this cost can be reduced.

SHRI RAM NIWAS MIRDHA: Sir,
there has been a little misunderstanding
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ag to the purpose of this Resolution which
I would like to mention before the
House, This Resolution which I would
like ty mention before the House. This
Resolution js not for sanctionng ‘any
sumptuary allowance, The sumptuary
allowance was sanctioned by the Amend-
ment Act of 1985 and the provisions
were made in that Amendment itself, The
siluation previoug ty this was thay it was
under the Rules, that these provisions
regarding sumptuary  allowanc,  were
made. So, it j5 g very procedural matter
that since the provision for sumptuary
allowance has been made in the 1985
Act itself, the presence of these provisions
in the Ruleg ig redundant, that is not
necessary. Therefore, I have come be-
fore the House to say that these provisiong
in the Rules be deleted and taken away.
So, thig Resolution does not sanction or
confer sny sumptuary allowance for the
Ministers. This is the firsy Submission
that 1 want ty make.

Then, Sir, a lo; of other observations
have been made whaich were not very
germane to the point 1 issue. But to say
that so much money is spent on Ministers
Per capita is a complete distoration of the
whole »ituation. 1If the personal staff of
the Ministers, which you have for official
work, i3 added as the cosi of Ministers, or
even the pffice furniture, or I do pot-know
what else besideg this, i this calculation,
it ig cmplete distortion of the truth
and facts.  (Interruptions). No, 1 am
not yielding,

So, Sir, this is just ong example of the
way in which a simple proposition has
been distorted out of all proportion, with
due deference I may say, without any
relevance to truth. A lot of other thingg
‘nave been gaid and just because they are,
more or less in the same vein, I do not
want ty refer to them, But I would like
to say one thing and that is that accord-
ing to the 1985 amendment, the Ministers
are being given the same emoluments as
Memberg of Parliament. I will read the
relevant provisions. Section 3(1): Each
Minister shall be entitled o receive a
salary per mensem and an allowance for
each day during the whole of his term
as quch Minister gt the yame rates as are

-
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specified in section 3 of the Salaries and
Allowances and Pensiong of Members of
Parliameny Act, 1954, with respect to
Members of Parliament,

So, Sir, so far ag the salary and emolu-
ments of Ministergs are concerned, they
are the same as that of 3 Member of
Parliament. Whatever else is spent by
him or on him is appurtenant to the work
which the Constitution has entrusted to
him. The <ame distoration has been
brought with respect ty the Rashtrapati
Bhawan and an impression is sought to be
created that the personality of the person
of the Rashtrapati Bhawan himself is
spending that much. The Rashtrapati
Bhawan is a dignified monument, it is
a national monument and it js only a fact
that the President liveg in a small portion in
of it but the rest of it j; open most of the
time. Tt hag beutiful cardens. And all
this distorfs the entire picture. It does
not behove the hon. Members t, involve
the President's nmame or the Prime
Minister’s name in this manner.

Sir, there is no need for me tp try to
answer the Other questions. I will be-
seech vou and the hon. Members to pass

this Bill.

1

THE VICE-CHATRMAN (SHR1 R.
RAMAKRISHNAN). Now T shall put
the Resolution moved by Shri Ram Niwas
Mirdha to vots. The questions is:

“This Housz appears the draft Minis-
ters” (Allowances, Medical Treatment
and other Privileges) Amendment Rules,
1986, framed under cub-section (1) of
section 11 of the Salaries and Allow-
. ances of Ministerg Act, 1952 (58 of
1952) and laid on the Table of the
Rajya Sabha on the 24th April, 1986,

The motion was adopted.

THE COAL MINE®S
FARE FUND (REPEAL)

LABOUR WEL-
BILL, 1986

THE MINISTER OF ENERGY (SHR!
VASANT SATHE): Mr. Vice-Chairman,
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Sir, once again I say that thig is an
innocuous Bill in the sense that al] that
we are saying ig that in 1947 there was
this Act, the Coal Mines Labour Welfare
Act, 1947. This wag prior to nationali-
sation of 1972. What ‘actually happened,

Sir, was that because the working class
wag exploited in the coal industry, the
Government felt that 3 sort of fund

should be created by imposition of a cess
on sale of each tonne of coal and that
cess was used for the purpose of welfare.
That was the main Welfare Act. After
nationalisation of 1972, the respomsibility
of welfare naturally came to the nationa-
liseq industry and ag j5 well known to
hon, Members, an amount of hardly Rs.
6 crores that was being spent on the wel-
fare of workers rose t0 Rs. 100 croreg by
1984.85 that was spent on the welfare of
the workers. This j; not only 4 respon-
sibility but a duty of the nationalish~d in-
dustry and, therefore, entire welfare
activity now falls within the purview and
Tesponsibility of the nationalised sector,
the Coal India Limited and other com-
panieg that are there. All that this Bill
seeks to do is now to repeal the redundant
Act which has ceased to have any validity
as jt is and absorb all the labour. There
is no retrenchment of , single worker out
of 2500 odd workers; i, the entire coal
industry, there are about 74 lakh
employees, These people are going to be
absorbed in the respective companijeg and
the responsibility of welfare js goine to
be undertaken by the comnany. This is
the only purpose of thig Bill.

Y would uree and request the hon.
Memberg if they could restrict themselves
to this aspect: T shall be highly obliged
and they accept and pass the Bill. That
will gave their time and also the time of
the House. But if they want ¢, use this
Bill t5 enlarce the scope and gpeak. as I
have been seeing, on everything under the
name ‘coal’, then of cOurse it is their
pleasure and whatever wisdom comes
from them, I will try to learp from that
and try to respond to that. ’
Thank you. .

The question was proposed.



